CENTRAL ADMINISTRAT IVE TRIBUNAL

Principal Bench .
CiP, No, 35 of 1999 -
0.A, Noo 2168 of 1994 |
New Delhi, dated this the 2 UL 2000

HON'BLE MR, So.R, ADIGE, VICE CHAIRMAN (A)
HON'BLE MR, KULDIP SINGH, NMEMBER (J)

Shri Vinod Kumar,
S/o Shri Ramesh Chander
R/o Village & POd P:.lana,

Dist, Meerut,
Uttar Pradeshy Whi Applicant
(By Advocate: Shri Shankar Raju)

Versus

Shri P, Kamaraj,

Dy, Commiss ioner of Police, Traffic,
Police Headquarters, I.P. Esta'te‘
M soOo Bu:.ldmg,
New Delhi. . Respondent

(Mrs, Sumedha Sharma)

ORDER
Mri SJRy Adige, VC $A)

Heard both sides on C.pNos 355/ 99
24 In the light of the Hon fble Supreome Court's ruling
in J.5,parihar Vsy G¥Duggar & Orsd 3,T.1996(9)st 608,
denial of consequential bensfits including nonw=release
by respondents of back wages to spplicant cannot be
said to amount to contmaclous disobedienc® of the Tribunalls
order dated 17,8399 in OA No.2168/9%, if on the basis of
certain instructions, respondsnts conclude that applicant
is not entitled to the =ame?}

3. It is open to applicant to agitate for the same
separately in accordance With law, if so advisedy Giving
liberty to 2pplicant as aforesaid, the C.P. is rojegte &
Notices dischargeds

el

( KuLDIP SINGH ) ( s.R.ADIGE )
MEMBER (3) VICE CHAIRMAN(A)S

Jug/





